6231 Correction of
Answer to Starred Question
No. 820 dated 6-9-19G2

the Indian Naval Reserve and the
Indian Naval Volunteer Reserve
(Amendment) Regulations, 1962
published in Notification No. S.R.O.
329 dated the 22nd December. 1962,
under section 185 of the Navy Act,
1957,

|Placed im Library, See No. LT-
T32'63].

Reponr oN THE THIRD GENERAL EvLmc-
TION TO THE Onissa  LEGISLATIVE
AssEMBLY, 1961

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): 1 beg to Jay on the Table a
copy of the Report on  the Third
General Election to the Orissa Legis-
lative Assembly, 1961,

| Placed in Library, See No. LT-
733:63].

Shri Hari Vishnu Kamath: With
regard to this. we welcome the
Report. but may 1 know whether it
12 u constitutional obligation or a
statutory abligation.

Mr. Speaker: He is asking from
whom?

Shri Hari Vishnu Kamath: Fron.
vou, Sir.

Mr. Speaker:
all these things,

I do not remember

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 820,
DATED 6-9-1962

12.15 hrs,

The Minister of Steel and Heavy
Industries (Shri C. Subramanium):
In reply to a supplementary question
on siarred guestion No. 820 by Shri
Tyagi, as 1o the amount of outstand-
ing dues, from the Main Producers
of steel, I had given the following
figures:—

TISCO Rs. 11 99 crores
1ISCO Rs, 523 -
MISW Rs. 1 19 S
HHILAT Rs. 158

ROURKFLA  Rs. 25 lahhs
DURGAPUR Rs. 19 lakis
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Answer to Starred Question
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The above figures represented the
position of gross bills issued us on
Ist January, 1961, Since in reply to
the main question the position as on
31sy July, 1962 was piven, 1 should
like to explain that on that date the
position of grogs claims outstanting
was as follows:—

TISCO Rs. 622 g6 lak hs
T11SCO Rs. 513 06 -
MISW Rs. 13 68 "
BHILAI Rs. 145 35 ,
ROURKELA Rs. 142 52 -
DURGPUR Rs. 12 78 »

As explained by me in reply to ano-
ther supplementary question by Shri
Hedda, these figures are of gross out-
standings and do not take into acco-
unt payments which were due to the
Companies, on account of certain
counter claims, which would reduce
the outstandings.

12:18 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 264,
DATED 20-11-1962

The Minister of State in the Min-
istry of Food and Agricalture (8hri
Ram Subhag Singh): While answer-
ing supplementaries on  Starred
Question No, 264 in the Lok Sabha
on 20th November, 1962, I had given
certain replies which did not indicatle
the correct position in regard to the
information sought for in the sup-
plementaries. A statement indicating
answers given by me in the supple-
mentaries and the correct position in
regard 1o these supplementaries is

laid on the Table of the House.
|Placed in  Library. See No. LT-
735 /63.]

Shri Hari Vishnu Kamath: If it is
not too long, it can be read oul.

Dr. Ram Subbag Singh: Shri
Kamath had asked: why should we
feed other countries wihen we are
not able to feed our own people? The
correct reply is as follows: As the



